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THE DEPUTY CHAIRMAN : I do 
not think you can move it now. 

SHRI BHUPESH GUPTA : I have moved 
it. On a point of order; it is my right to move 
it; you cannot take away that right. 

THE DEPUTY CHAIRMAN : How 
can you at this stage? 

SHRI  BHUPESH  GUPTA :   I     am 
moving it; I have moved it; it is my right. 

THE DEPUTY CHAIRMAN : Under what 
rule? 

SHRI BHUPESH GUPTA : Please see the 
rules. I think it has to be adopted by a motion. 
So I have moved a motion. 

THE DEPUTY CHAIRMAN : We are not 
adopting anything. We are only announcing 
the business for the rest of the current session. 
We have no motion. Also we are not adopting 
anything. We are not accepting or rejecting 
anything. I have merely announced the 
business. I am not putting any item to the 
House for vote. 

SHRI BHUPESH GUPTA : This is not 
adopted then. 

THE DEPUTY CHAIRMAN : I just 
announced to the hon. Members of this House 
what the Business Advisory Committee had 
discussed and decided on. 

SHRI BHUPESH GUPTA : It is all 
right then. Sometimes we must remind 
ourselves about the rules. I know how people 
go wrong on rules sometimes. When you 
announce a thing, normally it is adopted in the 
absence of any objection raised. If you do not 
want this to be voted upon, I have no 
objection. Lest it should be taken as adopted, I 
raised an objection in the form of a motion 
that I moved, and it was for exclusion of that 
Essential Services Maintenance Ordinance 
and the Bill arising  therefrom. 

THE DEPUTY CHAIRMAN : Now let us 
pass on to the next business. 

THE        ADVOCATES        (SECOND 
AMENDMENT)   BILL,     1968—contd. 

New Clause 33/1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI MOHAMMAD 
YUNUS SALEEM) : I move : 

12. "That at page 9, after line 28, the 
following new clause be inserted, namely 
:— 

'33A. Amendment of section 49.—In 
section 49 of the principal Act, after 
clause (ae), the following clause shall be 
inserted, namely :— 

(aee) the minimum qualifications 
required for admission to a course of 
degree in any recognised 
University;'". 

The question was put and the motion was 
adopted. 

New Clause 33A was added to the Bill. 

Clause 34 was added to the Bill. 

Clause  35—Insertion   of   new   sections 
58AC, 58AD and 58AE 

 


